OA,357/99 4t .9-3-2000

Order

Oral order (per Hon. Mr. B.S. Jai Parameshwar, Member(J)

Heard Mr. A. Sudharshan R'edc’!y, learned counsel for
the applicaat and Ms, Shyama, learned counsel for the
respondents.
1., The applicant has been working as EDBPM, Kunaram
Branch office, with effect from 8-5-95. The applicant was
appointed on provisional basis on account of disciplinary
proceedings pending égéinst the regular incumbent. Eaflier
dated 25-11-98, That notification was issued by the
respondent authorities even before the regular channel of
appeal by the incumpent of the post had not keen exhausted.
Hence, in OA,1719/98 decided 4-1-99 the said notificattén
dated 25-11-98 was set aside. fhereafter the respondents
have issued impugned notification dated 17-2-1999,
2. The applicant has filed this OA challenging the notifi-
cation dated 17-2-99 vide No.B2/Kunaram/98-99 and for a
consequential directioﬁ tdeﬁé‘reSpondent authority to
regularise the services of the applicant as ED BPM, Kunaram,
Kalura Srirampur Mandal, Karimnagar District,.
3. By tﬁe time the respdﬁ&éht No.2 issued the impugned
notification dated 17-2-1999 the applicant had completed
three years of service as provisional candidate of that
Branch office., The respoﬁaéﬁﬁ aﬁthorities‘before issuing
the impugned notification should have considered the case
of the applicant for regularisation in accordance with the
instructions issued by the DG PET letter dated 18-5-1979,
Even before considef?%he case of the applicant for regulari-

gation and before ascertaining whether any of the thrown out

..2l.



ED Agents senior to thg applicant was available in the
Division they hase issued the impugned notification. Hence,
we feel that the impugned notification dated 17-2-99 cannotr
be finalised before considéfing the case of the applicant
for regulariebserption hefasx provided the applicant b2loags
to the same community ég%'hhicﬁ post baé to be filled and
there are no thrown out Eﬂkégents above him in the list. If
the applicant fulfils the above conditions and only if he is
found unsuitable then the notification dated 17-2-99 should

be finalised.
the .
4. With:/above direction the OA is disposed of. No costs.

(R. Rangarajan)

Member(Admn.)
Dated., 9th March, 2000 by
Dictated in Open Court 3%
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